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SHRI BHAGWAT JHA AZAD: To the 
best of my knowledge and subject to 
correctian, no such effort was made during 
that period. Now t'hat the hon. Members are 
very serious and telling us so, certainly we 
shall look into the matter and from our side 
we will make all possible efforts. 

SHRI MANUBHAI PATEL: Your 
Rehabilitation Ministry's record will have to 
be considered. It was your duty. It is a 
continuous process, whet'her it is this 
Government or that Government. Why do 
you reply like that?     (Interruptions). 

SHRI BHAGWAT JHA AZAD: What for 
are you shouting? What did you hear?    
(Interruptions) 

SHRI MANUBHAI PATEL: There was no 
Jansta Government in Kashmir. The Kashmir 
Government was there. (Interruptions) If you 
say about Janata Party regime, in Kashmir it 
was your Government. Why do you enter into 
this? We have not entered into this. 

 

MR. DEPUTY CHAIRMAN: Order 
please. Now we have to talce up special 
Mentions. But there are a large number of 
Members w'ho want to speak and we shall 
not be able to finish it. So, if you agree, we 
can take it  up after luneh at 2  o'clock. 

The House then adjourned for 
lunch at nine minutes past one of 
the clock. 

The House reassembled after lunch at three 
minutes past two of the clock^ The Vi|Ce-
Chaii^man (Dr. Raliq' Zakaria)  in the Chair. 

REFERENCE TO THE STRIKE BY THE 
EMPLOYEES IN PUBLIC SECTOR 
UNDERTAKINGS ALL OVER THEI 

COUNTRY ON THE IITH MARCH, 1981. 

THE        VICE-CHAIRMAN        (DR. -   _ 
RAFIQ ZAKARIA): Special Mentions. S'hri 
Dhabe.     (Interruptions). 

SHRI SHRIDHAR WASUDEO DHABE   
(Maharashtra):     Mr.    Vice- 

This   will    mean    a  long      reply. 
{Interruptions)  Please sit down. 



[Shri Shridhar Wasudeo Dhabe] Chairman, 
Sir, I am thankful to you for giving me 
permission to raise the question  about  the  
token   strike   by the  employees  of the   
public    sector yesterday  in    connection    
with    the demands  of     the    public sector  
employees.   This token strike was a total 
strike by employees of public sector 
undertakings  like   banks.   LIG,  ITDC and 
shipping.   It was also spread over ot'her 
public sector Industrie,? like coal, steel and  
engineering,   and about 25 lakh employees  
all over India participated in it.    This token, 
strike was in support of the demands and 
strike of  the   employees   in    pubha   sector 
undertakings   which   was   started    at 
Bangalore.     Hyderabad,     Nasik  and other  
places  on 2eth December  1980 demanding 
parity in wages and extension of the 
agreement made in BHEL. We  all  know that   
because    of    the agreement, the BHEL  
employees are given  Rs.   91  more  than  t'he    
other public  sector   employees   working   at 
Bangalore.    Their   wage   is   Rs. 409 while 
the wage in BHEL is Rs.  500. We had  earlier 
discussed this matter in   a  CaUing  Attention.    
It was  the Government's  policy   to  have 
uniformity   of  wages  in   the  public   sector 
right from 1965.   In 1973, in BHEL, an 
agreement    was    made that Rs.   300 would 
be the minimum  wage.    The next  year,  it 
was  extended to  BEL, HAL   and   ot'hei-   
undertakings.     In January, 1980. BHEL 
made an agreement fixing a minimum wage of 
Rs. 500 per  month    as    stated    above.   It is 
obviously done with  the   consent of t?ie 
Union Government because prior permission   
of  the  Bureau  of   Public Enterprises   of  the   
Finance   Ministry is necessary.   The demand 
of the employees who are on strike for 75 days 
is  mainly  to   extend   the   agreement. It may 
not be in the letter of agreement itself, as the 
Government stand is, ibut it is in the spirit of 
conventions establis'hed in these undertakings 
that the wages were paid on par with the 
employees all over India. 

Sir, you also know that the Supreme Court 
has held many times that wages should have 
a parity and fixed 

on    industry-cum-region    tosis    and followed 
by the Government itself in formulating   its   
policy  on    wages  at least from 1965. The 
Government now wants    to change it wittiout 
consulting  national    trade  union      centres, 
which is regrettable.    The Communications 
Minister made    a    statenaent here that the 
wages will be fixed as per    performance    in    
each     public undertaking  and tliat  he    does    
not accept  the  principle   of   parity.     On the 
other tand, the Finance Ministr.^ has issued an 
ordinance deducting the wages and the dearnesg 
allowance or bonus  of  the  LIG  employees,   
which they got by the judgement    of    the 
Supreme   Court.    This  is   something unknown 
in the history of industrial relations,  unilateral     
action    without taking into consideration the 
opinion oif the unions.    And the plea of the 
Finance Ministi-y is that there should be some 
uniformity of wages., In res-pest of the public 
sector undertakings, a statement  has been  made 
by hon. Shri Ghani Khan Ohaudhri, the Energy 
Minister, that he wants uniformity of wages in  
the public sector undertakings in the power 
sector all over India to avoid problems cf 
industrial unrest. Therefore,  Sir,   this departure 
is the real reason for the continuation of the 
strike.    Then there is    an    adamant^ attitude 
adopted by the Government.' Sir,   in  this 
House,  a  statement  was made, and also another 
one at Bangalore on the 10th February....   (Time 
bell rings).   I  am finishing.....................    by 
the Communication; "Either take it or give it 
back; no more negotiations will be held." I 
think. Sir, this attitude of the Government is 
not helpful. That was repeated by Mr. Tiwari, 
the Labour Minister here. 

Sir, one thing more. I would like to mention. 
The locomen's strike was crushed, though their 
demand wasi for fixation of proper hours of 
work and some other things. The strike 
continued, no talks were iield properly; no 
negotiation settlement was i arrived at. On the 
other hand, there was an all-out attack and 
onslaught on the working class when many 
were dismissed and even the retired people were 
called on duty. 
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Sir, this token strike is in support of the 
demands  c,f the employees of ' the   public   
sector    undertakings     at Bangalore.     And   I  
will   quote   from the Indian Express of today. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Dhabe, I am sorry, you 
have taken ten minutes. 

SHRI SHRIDHAR WASUDEO 
DHABE; It was agreed to by all the 
parties. I have tgi make my submis 
sion. I will finish in. two minutes.  
read: ...  

. 

 "Mr.  Indrajit    Gupta     (AITUC), 
Dr. Shanti Patel (BMS). Dr. M. K. Pandhe 
(CITU). Mr. O. P. Ag'hi (BMS), and Mr. 
D. S. Dara (INTUC)   urged the 
government to 

.    give up its "policy of confrontation"    with    
the workers.    They said the Centre should settle 
the demands of . the Bangalore-'based employees 
through talks and also withdraw "draconian" 
measures against LIG and GIC workers." 

The trade union leaders are going to' meet again 
to further their demands. , I demand that the 
Government should .open the dialogue  and start 
negotia-« tions  with   the public  sector   under-
takings   at  Bangalore   and   also  take the help 
of the national trade union centres who 'have 
offered their readiness  to  negotiate  and    the    
matters should be settled. 

Sir, even today I asked a question about loss due 
to strike and the Gov-:•'  ernment said that they 
are collecting the  information.     Can't    they     
give -   figures indicating the extent to which the 
people sector    undertakings have been put to a 
loss?    Therefore, Sir, I| also  demand  that they  
should withdraw the Lie Bill and call a confer-,   
ence of the trade unions to, solve all ^   these     
questions.    The     Government should   give  up  
its  attitude  of   anti-working  class  and have  
negotiations across   t*ne  table so    that    
industrial relations are restored, peace is restor- 

ed and the problems of the industrial workers 
in(clu)ding  the dismissed workers, are solved 
peacefully. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I also rise. I am grateful to the Chairman 
of the House for giving me the permission. 

 

SHRI BHUPESH GUPTA: Sir. yesterday 
was a red-letter day. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Dada. one minute.    He  has  
raised  a  point    of 

order. 

 
Yes,  dada. 

MR. BHUPESH GUPTA: It was indeed a 
red-letter day yesterday when more than a 
million, almost two million, public sector 
workers of our 
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[Shri Bhupesh Gupta] 
country went on a one-day token strike to 
express t'heir solidarity with the striking 
workers of the Bangalore based public sector 
unions. These Bangalore based workers have 
been on strike for 75 days. Such a solidarity 
action by the working class demonstrates the 
vitality of this grf-it nation and above all of 
the working class of our country^ the hope of 
our future. 
Sir, it was an event by all accounts. There 

were no 140 special trains run, no 45,000   
buses  and trucks  ccarmiis-sioned,  no State 
machinery used and no Rs. 50 crores, Rs. 100 
crores, spent to stage the demonstration that 
took place all over the country yesterday. Well,   
Sir,   here was a demonstration held  in  every  
capital   and  in   every State   spontaneously  
by  the  working class^  the working people,   
men   and women, the bank employees, the LIC 
empljoyetes.   the IGIC   employees^   the steel 
workers, the coal-field  workers and others I 
cannot     name, who did not   demonstrate    to    
express    their loyalty to anybody   or  to any 
party but demonstrated to ventilate their just 
and democratic grievances which sustain 
democracy and strengthen demo-jcracy.    
Yesiterda}'   the   strike  action was not only 
spontaneous, as I have said, but it was 
organised^ and it took place,   against  the   
power    that    be, against   the  policies  of  the 
Government,  defying the    power of money, 
fhe power of the authorities and all other  
advantages  that  go   with    the employing 
classes and those open to the  State machinery  
and the    State power. Sir, 'here my friend has 
mentioned that the  AITUC,  CITU,  HMS and  
BMS   and   several  trade   union federations of 
public sector employees supported by the 
INTUC  (Dara)  took organised action.    Their 
demands are very just. Now,   Sir, why do we 
ask the  Government  to react to it? Not because 
we are cussed. 
You    are     driving     your     public sector    
industry    into     a     situation, you     want     
artificially,     by     your indecision,    by 
your    callousness, by your    anti-working   
class policies, to 

create a situation, where the creation of  the nation 
will    be in    jeopardy, namely,    the    public    
sector. It is a"^ precious    possession    of    the 
nation. That is why we raise it,  not merely '    
because the just demands of the public sector 
workers must be met. The LIC Bill that has been 
passed in the other House must be given   up.  The 
agreement    with   the LIG employees must be    
respected.    The    collective bargaining       
principle       should   be honoured.  The National 
Security Act must not be used  against the  work-
ing class. And above all, the demands of  the   
Bangalore-based   workers   on strike must be met. 
Apart from that, we are    also taking    up  the  
bigger^ issue  of  the  interests  of  the  public 
sector and the economy.     (Time bell rings)     
Sir,    I  will  not   take  much time—only one or 
two minutes more. Sir, t'hat is why we have taken 
it up. But what is the attitude of the Government?  
They are absolutely silent. We are crying our    
lungs out.    But they never say anything. My 
friends may interrupt. But they also. I know, have    
sympathy.    How  can  I   think that my friends 
sitting there are also unsympat'hetic?     I  have   
never  such utncharitable   ideas   about   them.   
But we have a Labour Minister. Where is he 
labouring? I do not know. But he has    not    
shown    up.   Mr.   Stepheiis speaks,    somebc^dy 
else speaks,    but nothing comes  out of it. Here is 
the demonstration.  Take  note of it.  It  is -an   
announcement    by  India's  working class,  by the  
public  sector workers!,   not   only  on  behalf   of   
themselves but on behalf  of all  working . people,   
that   anti-working  class  policies,    assaults    on 
their living standards,  no  matter  under  what  
pretext they    come,    will be resisted by the 
united    might    of the glorioug trade union 
movement  of the  country and of the working 
class movement. Sir, this is what should be 
understood by the    Government.    Sir.    we   
hear so many things. Sitaram Kesriji is here^ I do 
not like to disturb him...       '^ 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He is always there. 
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SHRI BHUPESH GUPTA:.... very much 
because it is better not ta Tvorry him wilSi 
such problems. He has other probleans... 

THE.       VTCE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):   Will ycu please -wind  
up now? 

SHRI BHUPESH GUPTA: Now it has 
happened. This protest action has taken place. 
You are ri^t. Others Tiaye to  speak. 

THE       VICE-CHAIRMAN        (DR. RAFIQ    
ZAKARIA):     Thei-g    are so Tnany.  

SHR BHUPESH  GUPTA:     Tliis  is liow the 
nation demonstrates. Millions have  demonstrated    
and  others  have supported    it.    Processions    and   
demonstrations   have  taken   place.   The whole    
of    India    was  aroused   into ac'io.n.   No     
charisma    was    needed. Notliing was  spent.     It 
was  a  spon-• taneous action as if from the Hima-
layas an avalanche was coming down in    protest     
and     anger  again.'^t   the wrong,  anti-working 
class policies of the    Government,    to    vindicate  
'Jhe honour  and   dignity    of the working class 
under attack and assault by the Brnployere  outside 
and by  em,ployers *    in the public sector, run by 
the Government. Sir, I demand that the present anti-
working class  policy of  the Government,     
vicious,       wicked,    in order to appease the 
monopoly class and    the   multi-TTatioflSls,   be   
given up here and now and  a  new policy be   
adopted   whic'h   will  be   at   least somewhat    
sympathetic    towards  the working class. It is the 
working class ;    "Which   is  creating wealth,   not  
Tatas and Birlas whom  you are showering with     
concessions,     tax  rebates   and many other things. 
They do not produce weail'h.    'Workers create 
wealth. T should  only  say it is a matter  of regret   
'why   INTUC   are   not   participating     in    this     
strike.    I do  not know      why.      (Interruptions)      
Oh I .    yes.   it   is   INTUC (I).     INTUC  (I) 
assumed   the   ro^e   in   some   places of      .     ,     
(InterT-uptions).    That    is 

1979 R.S.—g. 

why some incidents took place which should 
not have taken place. Reports have come. But 
the strike has been absolutely peaceful in the 
highest traditions of the Indian working class 
movement, the finest example of democratic 
mass action. 

Wa on this side of the House congratulate 
the public sector workers on their brave, 
heroic, united action, because in this action 
we see the hope for the future, resistance to 
the anti-democratic, anti-people, anti-working 
class policy. It is our duty to voice their 
demands, not only voice their demands, give 
them all help and encouragement and support 
on this floor. Gevernment should make a 
statement on this. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKAR^'A); There are still four Members 
who are to participate. May I request that they 
should try to be as brief as possible and not re-
peat arguments that have already been 
advanced? I am. seeking the co-oi>eration of 
all Members .   .  . 

SHRI BHUPESH GUPTA; They will have 
to be repeated. 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal): We are all supporters. We too 
wish to say something in support. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Your name is not there; 
but I will call upon you also. 

Now, Mr.  Shiva Chandra Jha. 
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THE       VICE-CHAIRMAN        (DR. ^ RAFIQ     
ZAKARIA):   You have  already taken five minutes. 

 

THE      VICE-CHAIRMAN     (DR. 
RAFIQ ZAELARIA): Thank you. 

THE       VICE-CHAIRMAN       (DR.
RAFIQ ZAKARIA):   Do not go into
the history.       *  

SHRI SADASHIV BAGAITKAR: I am 
not going. But it is a very valid and relevant 
point that I am making. 

THE       VICE-CHAIRMAN        (DR.
RAFIQ ZAKARIA):   thank you. ,
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SHRI  AMARPROSAD     CHAKRABORTY;  
Sir it is really very pamful. The Prime Minister 
invited us  to a conference where she was present 
and we made  a fervent  appeal there  to her and 
said:   "Please take a lenient view regarding the  
problems  of the workers."     Sir,   you   know   it   
better. You know that when there    is     an 
agreement, non-implementation of the agreement 
is also a violation of   the law. But why this is 
being done by the Government, we do not know. 
1 was present there on -behalf of    the TUCC  
and, as Mr.      Bagaitkar    has mentioned, we 
made fervent    appeal and we gave a 
memorandum. We said nothing else; we said only 
this;  "You settle the matter with the    workers 
and  also  reconsider      the     question regarding 
the service conditions      of the employees of the 
public      sector undertakings   and   also   the   
question of the reinstatement of the loco workers 
and also the question relating to the Lie 
agreement." We just wanted the Government to 
look into the demands  of  the  workers  and  also  
the withdrawal of the LIC Ordinance. Sir, We  
gave  a  memorandum    long    ago and if they 
had acted     according to that,  they  could  have  
avoided    this 

- strike. Sir, I was there on behalt , of the TUCC 
and we made a fervent appeal. But I do not 
know why the Government is behaving in this 
manner. Our fervent appeal to the Government 
through you, Sir, is that they should consider the 
demands of the workers.      Otherwise, Sir, I 
fear^ that the workers rights will ultimately 
suffer.    And we    are    determined 

I     iSiat we shall have to be ready to ful- 

fil... (Time bell rings) Only with this request 
to you, I am supporting the rights of the 
workers of the public undertakings. I would 
make another request. A,s we made it in the 
Memo-i-andum, the matter should be settled 
as soon as possible. 

SHRI PATTIAM RAJAN (Kerala) : Sir, I 
endorse the views expressed by the hon. 
Members who have just spoken. Sir, the 
workers in the public sector in Bangalore have 
been on strike for the last 75 days. Ever since 
they started the strike, the Government have 
been ^trying to suppress the strike. Sir, now 
the situation in Bangalore is so serious, 
because the Government is putting, students in 
the field to suppress the strike. You can see 
thousands of posters in Bangalore. NSUA 
belongs to Congress (I), and they have passed 
a Resolution. In that Resolution they say that 
those workers who are on strike should be 
treated as anti-national. They have also issued 
an ultimatum, and in that ultimatum they are 
saying that most . of the workers..   (Time bell 
rings). 

THE VICE-CHAIRMAN      (DR. 
RAFIQ ZAKARIA):   You said      that you 
would take only one minute. 

SHRI PATTIAM RAJAN; It is an 
important point. Most of the workers 
who are striking are either Malaya- 
lees or Tamilians. The slogans 
raised by the students are that the 
Malayalees should quit or the 
Tamilians should quit Bangalore. That 
has been issued by the Students 
Union from Bangalore. • This is a 
serious matter. I - would request 
the Government to consider the 
matter coolly and they should not 
put the students to suppress the 
striie of the working class that has 
been going on. They should take a 
lesson eiher from Gujarat or from 
Assam.  
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I would also request you to 
avoid these references. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Motion for election to the 
Advisory Council. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): The Government must come 
forward with a Statement. It is a very 
important thing. 

 
SHRI SHRIDHAR WASUDEO DHABE; 

Let the Government make a statement. 

SHRI BHUPESH  GUPTA:   I      am 
     0 very glad that the hon. Member from that  

side     spoke.      We      have 
     listened to him quite patiently. There may be 

difference of opinion between Tis and we can 
debate that. My quarrel is not with him at all. 
You may have a different point of view. We 
liave made certain submissions relating to 
Government policy. And the  Government  on 
such  a  occasion 

      in  the   past ______    (Interruptions).      I 
"think you were a Minister at one time. I do 
not know when I will see you in the Treasury 
Benches. Conditions don't seem to be very 
happy-All the same, I say that the Minister 
should  speak   something   about     the 

     developments of this kind. We, all of the 
opposition are on one side. They differ with 
us. May be they don't like it.     We are not 
capitalising 

on it. We and the Bharatiya Janta Party are not 
running the same company. They will not say 
we are running the same company. But I agree 
with them on this issue. Sir, in the public 
interest, we must hear the Government. The 
Government must come and state its position 
in view of the very strong opinion and protest 
expressed in the two Houses of Parliament. 
Othei-wise, I take it that it is a contempt of 
Parliament. (Interruptions). If you allow such 
things to go unchallenged, this parliamentary 
institution will have no meaning. We would 
not like this to happen. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); May I say something before any 
further submissions are made? The position is 
that, I think, notices for Calling Attention 
were also given. (Interruptions) Please listen 
to me. But the Chairman has admitted this 
matter as a Special Mention. And, as you 
know, under Special Mention^ no rep'y or 
response is called upon. Therefore, as a 
Presiding Officer, I am helpless in the 
mattex*.  (Interruptions) 

SHRI NAGESHWAR PRASAD SHAHI:   
Mr. Vice-Chairman, Sir... 

THE VICE-CHAIRMAN (t)R RAFIQ 
ZAKARIA): Please sit down. If the Chairman 
had admitted it as a Calling Attention Motion, 
then the Minister was bound to come forward-
But since he has admitted it, as a Special 
Mention, under what rule do I call upon the 
Minister? 

SHRI NAGESHWAR PRASAD 
SHAHI: Sir, I am citing . the rule 
(iTiterritption?) ^'     "" 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): One by One, please. Please Dada 
sit down. I am prepared to be guided by the 
House in this matter. What I said is that under 
the rules, this is the position. And that is as 
much binding on me as on you (Interntptions) 
If you want 



[Shri Rafiq Zakaria] 
to make any further submissions in regard to 
what I have said, certain-]y I am prepared to 
hear. But one at a time.   Yes, Mr. Shahi. 

SHRI BIPINPAL DAS (Assam): Sir, on a 
point of order. Can the Chair address any 
Member of tbc House as 'Dada'? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I don't thmk there is anything 
wrong in it_ 

SHRI NAGESHWAR PRASAD SHAHI:  
Nothing wrong in it. 

SHRI N. K. P. SALVE (Maharashtra) : 
Nothing wrong specially if he is one. 

 
SHPJ BHUPESH GUPTA: To 'Dada' you 

soon add 'Didi'. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bipinpal Das's point of order 
is over-ruled. 

 
SHRI NAGESHWAR PRASAD SHAHI: It 

became almost a CalliriS Attention. 

Only two days back, he did give a direction. 
And the Government caire forward with a 
statement. Therefore, the rule is there, the 
convention is there. 

THE       VICE-CHAIRMAN        (DK. RAFIQ 
ZAKARIA):  All you can say is that the Deputy 
Chainnan departed from the rule in two instances.  

SHRI NAGESHWAR PRASAD" SILlVHI: 
Mr. Vice-Chairman, the convention and the 
precedents are as-strong as the rule. 

THE VICE-CHAIRMAN (DR, RAFIQ 
ZAKARIA): Correct. That is how  departures 
become     precedents. 

SHRI       NAGESHWAR PRASAD 
SHAHI:   Therefore,     you direct  the 
Government   to    make a statement 
(Interruptions) 

SHRI SUNDER SINGH BHANDARI: Sir, 
it was not a departure. Sir;  ... 
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SHRI SHRIDHAR WASUDEO DHABE: Sir, 
on this subject a Calling Attention was given and 
also request for special mentiong were also given 
looking to the importance of the subject. But I am 
certain that the Calling Attention will not come 
up. The Chairman hag directed that special 
mentions shouI(j be allowed and departed 'from 
the practice that aU party Members should not be 
allowed to speak^ which ig very important^ be-
cause the practice hag been otherwise. I would 
like you Sir, to revise the f   ruling on the 
question... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have not given any ruling. I 
said, the position is this. 

SHRI SHRIDHAR WASUDEO DHABE: 
You were on the question of Varanasi. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have not given any  ruling. 

SHRI SHRIDHAR WASUDEO DHABE: Sir, 
I wouM request you to exercise the discretion in 
favour of *" Members who have raised a very im-
portant question regarding public sector 
undertakings. 

 

SHRI N. K. P. SALVE: Sir, may I say one 
thing? 

SHRI BHUPESH GUPTA: Sir, he will 
answer.   Let me say one thing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): For answering I will call the 
Minister. Yes, Mr. Salve. 

SHRI N. K. P. SALVE: Sir, it has been 
clarified not once but several times and it has 
been ruled from this Chair that the Chair 
cannot direct, when it; is a question of special 
mentions, tbe Minister to give an answer. It ig 
1:he discretion of the Minister. However, in 
view of the fact... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, no. Mr. Salve, here they 
have quoted two precedents in this week only 
where on a special mention the Deputy 
Chairman directed the Government to make a 
state- 

    ment. 
iSHRI N. K. P. SALVE: Since they say that is 
what the Deputy Chairman has  done, therefore,  I 
will submit  it . must be correct. But,  Sir,... 

'        THE        VICE-CHAIRMAN        (DR. !    
RAFIQ  ZAKARIA):     The Secretary-General 
has confirmed that (position. 

SHRI  N.   k.   P.   SALVE:       True.   Sir.    
But times out   of number   this 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): Do you want to repeat the same 
thing? 



LShri N. K. P. Salve] question has arisen 
and it has been ruled li'om this Chair that the 
Chairman^ under the Rules, has no power to 
direct. But, Sir, where such an important 
matter is involved... 

SHRI NAGESHWAR PRASAD SHAHI: 
The Chairman's power is not limited.   It is an 
unlimited power. 

SHRI N. K. P. SALVE; But, Sir, when the 
matter is so important wnere the nation's 
interest is involved and -all the sections of the 
House are so agitated, I submit you may 
consider conveying the sentiments of the 
House to the Treasury Benches. That is a via 
media. 

-" SHRI BHUPESH GUPTA: Sir, first of all let 
us make our position clear. We would not like 
to give the impression as if we are going or 
heading towards a conflict with you, Sir. Far 
from it. Sir, if it were a Calling Attention, the 
question of your giving a direction or not 
giving, would not have arisen. As a matter of 
procedure we would have asked the Minister 
and the Minister would have replied. Because 
it is not a Calling Attention, thig situation has 
arisen. Early this morning I sent it; I specially 
came to meet the Chairman. I said that since 
Calling Attention you have not accepted or 
would not accept today, better accept all the 
names—^four names were there who had 
given the notice for it—and also allow one 
Member from each party, as if it was a Calling 
Attention, to speak on the subject, irrespective 
of whether he had given the notice or not. I 
think it was agreed. It was a good decision. 
Whosoever wants to speak, from this side or 
the other side, you allow one Member from 
each party at least, including the ruling party. 

THE VICE-CHAIRMAlsr (DR. RAFIQ  
ZAKARIA):   I have  allowed. 

SHRI BHUPESH GUPTA; You have. I 
have, therefore, no complaint. I only felt that 
we should hear it •with as much silence and 
patience as 

I    they have.    Now, the question arises I    of 
direction. I for one would not ask i    you to give a  
'airectibn*.    That is a different langui'ge.   As 
Mr. Salve has said—he is  sometimes     very  
intelligent. .. I 
j        THE       VICE-CHAIRMAN        (DB. 1    
RAFIQ ZAKARIA): Some times only? 

SHRI BHUPESH GUPTA;  Generally  
intelligent,   but  sometimes    very intelligent.    
Mr.  Salve, you    want to be all the time very 
intelligent!    Nobody is there in the world. Sir, he 
has said something;  so you can work on I    that  
line.  Sir,   sentiments  have  been j    expressed; 
views have been, expressed; '    precedents have 
been given. You have ,    the discretion.    You 
are right    when I    you say that you have not 
given any [    ruling.    You  have been in the    
Assembly; you    have been a Minister, have  
been  in  trouble  also,  and  you have been in the 
Chair. So you know everything.  an*d you are 
right when you say you have not given any rul-
ing.   In fact, you have given no ruling.    
Between the direction and absolutely supine 
inaction, there is something... 

SHRI N. K. P. SALVE; Via media. 

 
SHRI BHUPESH GUPTA; Via media, he 

says; chartered accountant's language he has 
given; but that via media should not be for 
any income-tax evasion. 

You can tell the Government that in view of 
what has been expressed and in view of the 
fact that on two previous occasions, they had 
made a statement on a special mention, and 
above all, in view of the great national 
importance and significance of the events that 
have taken place—^howsoever they may 
interpret it—^it is only fit and proper that the 
Government, in deference to the wishes ol the 
Opposition and in deference to Parliamentary 
ethics and traditions of Parliament,  including 
that side, they 
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should come and made a statement I would 
not ask you to go beyond that. Shri Sita Ram 
Kesri is sitting here like a Moni Baba. I would 
ask hiin to be a little talkative; let him talk... 
(Interruptions). Why should you talk for him? 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): I am not talking for him at all. 

SHRI BHUPESH GUPTA: And Mr. 
SalvKwill teach him; he will correct him. 

SHRI BIPINPAL DAS: There is some 
defect in your specs; he is not sitting like a 
Moni Baba. 

SHRI BHUPESH GUPTA: Certainly in 
other spheres of life, he is far from any Baba, 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You have taken enough time 
now. 

SHRI BHUPESH GUPTA: But here at 
least, he is' very calm and quiet; he is there 
quiet as a statue. But he is the Ministfer for 
Parliamentary Affairs. He should come here 
and teU Us what he feels; I cannot say 
immediately what he is going to do. 

3 P.M. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I think; we are being rather 
unfair to the Minister of Labour, because I do 
not think, any intimation was given to him 
that a Special Mention wag to be made. 

SHRI BHUPESH GUPTA: Intimation goes 
in the case of every Special Mention. It goes 
in the morning. After that, it comes to us. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Special Mentions are given 
every day. Intimation in the routine course 
goes to the various Ministries concerned. But 
as far as this Special Mention is concerned, it 
is different from the other Special Mentions in 
the sense that the Chairman directed that as 
far as this Special Mention is concerned^ 
looking to its national infportance, one 
Member from each Party may be allowed to 
participate. I think, if this fact had been 
conveyed to the hon. Minister of Labour, he 
might have taken a different attitude. I do not 
know why he is not there. But certainly, I 
agree with Mr. Salve, which has been en-
dorsed by Mr. Bhupesh Gupta, that the matter 
being of such seriousness and urgency, and 
taking into consideration the sentiments 
which have been expressed from all sides of 
the House, the Government may consider 
what action, as far as the gentimentg of this 
House are concerned, they may take in this 
regard, I would now request the Minister of 
State of Parliamentary Affairs to give us his 
reaction. 
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THE VICE-CHAIRMAN (DR. RA- 1 FIQ 
ZAKARIA): I think it ig more j than enough. He 
has said that he will convey it to the Minister con-
cerned and looking to this thing, I am sure, the 
Minister would know what to do. 

SHRI BHUPESH GUPTA: I appre 
ciate what you have said, what Mr. 
Salve has said and what my friend 
has said. We had some other pro 
gramme in mind, but we shall not do 
it expecting that the Minister will res 
pect oui collective wish or sentiment, 
call it whatever you like, of this House, 
which y-,u have voiced and which he 
has also shared. Now, it is for the 
Minister of Parliamentary Affairs to 
expedite the implementation at least 
that part of the plan, namely, the 
presence of the Minister here as soon 
as possible to make a statement..' 

MOTION FOR ELECTION   TO    THE 
ADVISORY     COUNCIL     OF THE DELHI     

DEVELOPMENT AUTHORITY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF): Sir, I 
beg to move: 

"That in pursuance of clause (h) 
of sub-section (2) of section 5 of 
tht Delhi Development Act, 1957 
(61 oif 1957) this House do proceed 
to elect, in such manner as the 
Chairman may direct, one member 
from among the members of the 
House to be a member of the Ad- visory 
Council of the  Delhi Deve- 

lopment Authority." 

The question was put and the motion was 
adopted. 

MOTION  FOR  ELECTION  TO   THE COIR 
BOARD 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): Sir, 
on behalf of Shri Charanjit Chanana, I beg to 
move: 

"That in pursuance of clause (e) of suib-
section (3) of section 4 of the Coir Industry 
Act, 1»53 (45 of 19y3), read wiin rule 4(1) 
(e) of the Coir Industry Rules, 1954, this 
House do proceed to elect, in guch manner 
as the Chairman may direct, one member 
from among the members of the House to 
be a member of the Coir Board, for such 
period as may be specified by the Central 
Government." 

The question    was   put   and    the motion 
was adopted. 

MOTION FOR ELECTION TO    THE 
CARDAMOM BOARD 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): 
Sir, I beg to move the following mo 
tion:—  

"That 'm pursuance of clause (c) of sub-
section (3) of section 4 of the Cardamom 
Act. 1965, (42 of 1965), read with rule 5(1) 
of the Cardamom Rules, 1966, this House 
do proceed to elect, in such manner as the 
Chairman may direct, one member from 
among the members of the House to be a 
member of the Cardamom Board." 

The question was put and the motion was 
adopted. 

THE BUDGET (GENERAL) 1981-82— 
PPIVERAL     DISCUSSIONS—contd. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Further discussion on the 
General Budget. Mr. Rama-krishnan, you 
have got ten minutes. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Yes, Sir. Eleven minutes Mr. Viee-
Chairman, sir, I just started ray speech 
yesterday. I will say that the Finance 
Minister's job is not an enviable one. He has 
his shares of bou- 


